
     

 

    

    

   

 
    

  

      

         

      
       

   
  

       

      
    

      
 

    

     
    

                  

     

       
     

           

     

      
      

  
   



        

    

            

            

          

           

         

            

            
              

           

      

  

      

   

       

            
         

            
           

            

        

            
            

          
          

              
        

  



              

               

              

      

             
         
         

        

          
  

               
           

            
              

           
          

          
             
           

     

              
           
            

          
           

            
            

          
          

           
          

           
         

  



               

           

               

            

              

                

         

            

    

                 

         
            

               

             

             

     

              

             

           

                

               
        

           

              

       

  



l6.The Petitioner Companies to lodge a copy of this order and the Scheme duly

authenticated by the Deputy Director, National Company [_aw Tribunal, Mumbai

Bench, with the concemed Superintendent of Stamps for the purpose of adjudication

of stamp duty payable, if any, on the same within 60 days from the date of receipt of

the order

lT.Petitioner Companies are directed to file a copy ofthis order along with a copy ofthe

Scheme with the concemed Registrar of companies, electronically, along with e-form

INC 28 in addition to the physical copy, within 30 days from the date of issuance of

the order by the Registry.

l8.The Petitioner Companies to pay costs ofRs. 25,000/_ each to the Regional Director,

Westem Region, Mumbai. The petitioner Company in Company Scheme petition No

238 and 239 of 201'7 to pay sum ofRs.25,000/_ to the Official Liquidator, High Coun,

Bombay. The costs to be paid within four weeks from the date ofreceipt ofthe Order.

19. All authorities concemed to act on certified copy ofthis order along with Scheme duly

certified by the Deputy Director, Nationar company Larv Tribunal, Mumbai Bench.

20. Any person interested shall be at liberty to apply to the Tribunal in the above mafter

for any direction that may be necessary.

V. Nallasenapathy, Member (T) B,S.V prakash Kumar, Member (J)
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